
CENTRAL administrative TRIBUNAL
principal bench

n A
nn itu» 112/99 in OA 302/99

New Ds1hi, thi3 ^day'of May,
1999

Non;b]e Shri S.|R. Adige, Vice-Chairman (A)'
nun DiS S inT'

Smt. Poonam Anchal, UDC,
WM iC6 or the Directorate of
preventive Operations,
Customs & Excise, 7th Street,
oi.anti Niketan, Shopping Centr
New Delhi.-

.N. Siiat, Memuer(j^

f r>t, A ,j,
VD.y /idvOC:3te: Shri G.S.Lobana)

Review app] icant

■%'
?V

vcioUS

Rswat w/o Sh. S.S.Rawa't,
n  / , Priya Apartment;
'  ' D 1.^ I, \ / • r^  vlKQSpU^"^
New Delhi. ... Respondent (App] icard

in the OAi

"he
Mini Str

oecrecary,

North 81
y 07 rinance,
ock. New Delhi ,

D"i rector,
Dirdrectorate of Preventive Operations,

usuoms and Central Excise,
uh rloor, Lok Nayak Shawan.lawan,

New Delhi',

(By Advocate; None)
■ » » « » » I j ! u I a 1 r s s n^ i a i respondents,

ORDER (BY CIRCULATION)
Hon'ble Shri T.N.Rhat, Memhar r.n-

1 This ^ 'n. . has .been filed by the review
applicant/ .-espondant No. 3 in t.le OA sseki.ng rev1s« .of
t,1e ludss,Tisnt dated s.a.isgs passed in'the OA 302/93. it

aMegeo that there is an error apparent on the face of
jf? j cuuf 0,

■I ^ ^ ,
1 V ? o W titled that 1>^ review applicatio

o

O-

n

uuv-j ing tne nuo aS a.ready put forth in the main

o nuH u!c Supreme Courtapplication is not maintainable. The Hon'bie r..



0

in Chandra Kanta and another vs. Sheik Habib, reported in
S.C. tsoc, has heid that once an order has been

passed by the Court, a review thereof must be subject to
■he rules of the game and cannot be l ightly entertained. A
feview of the judgement is a serious stpn

venous step and a resort to

"  ̂ . P^.sslon or patent--.or grave error has crept in earl ier by .udicia,
•  "'if- A mere repetition through a counsel of tne

old and overruled arguments. a second trin
second trip over covered

ground or minor mis+akos nf ;-  --S of inconsequential import, aro
obviously insufficient.

3. We have careful ly gone through the contents of
tha RA and find no good ground to entertain the same as
■  do not disclose any error apparent on the face of the
record. The R.a^s accordingly rejected, by circulation.

C T.N,Bha t )
Member (j)

na

(§ . R. .Ad i ge
Vi ce-Cha i rman(Aj


